\ 2261 TEM NO. 16 REG STRAR COURT. 2 SECTI ON X
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BEFORE THE REG STRAR M K. HANJURA

Petition(s) for Special Leave to Appeal (CGvil)
No('s).28711-28712/ 2010

UDAI NARAI N RAI Petitioner(s)
VERSUS

BOARD OF REVENUE & ORS. Respondent ( s)

(Wth prayer for interimrelief )

Dat e: 09/05/ 2014 These Petitions were called on for hearing
t oday.

For Petitioner(s) M . Avi ral Shukl a, adv.
M. N rnimesh Dube, Adv.
For Respondent (s)
M. Amt Kumar, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Ld. counsel for the petitioner is present. He
is directed to take fresh steps for the service of
notice to t he unserved r espondent
Nos. 2,3,4(i),7,9,11,12 & 14 in SLP(O  No.28711/2010
through the District Court, the particulars of which
shall be furnished by himw thin a period of two weeks,
failing which appropriate orders shall follow on the
next date. The served respondents shall be at |iberty
to file the counter affidavit within a period of six
weeks.
Li st again on 1.09.2014.
(M K. HANJURA)
Regi strar
SB



